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Presont MBr.%.6. Bartalkar, Counsel
for the appligant, fr.R«K. Shetty, Comnsel

for the respondents,

It is submitted by Shri Shetiyv,
Counsel for the respondents that the erder of
the Tribunal hate been implemented in Full
and the cost{ has also hoen paid to the

applicant,

In the zirsumstances the conternere
ate discharged and the Contempt Peittion is
dismissed with no order as to the costs,
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